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	1
	 2.05

 PM


	                  Ch. Prem Singh, Hon'ble Speaker in Chair. 

                                                                                       

	2.
	 2.06

 PM
	Question Hour: Starred questions No. 21, 23 to 26 were asked and replied. Replies to starred questions No.22 & 27 to 40 and un-starred questions No. 53 to 109 were placed on the table.



	3.
	3.00

PM
	     Dr. Jagdish Mukhi, Leader of Opposition sought to know the fate of his notice of Calling Attention Motion.

     The Chair announced that he has asked for the comments of the concerned minister.

      Dr. Jagdish Mukhi, Leader of Opposition demanded to extend the duration of Winter Session for at least seven days.

       Shri Jile Singh Chauhan, sought information on his notice of Breach of Privilege against the Times of India newspaper.Shri Vijay Jolly, Shri Mahabal Mishra, Shri Kulwant Rana and Dr. Kiran Walia also raised the same issue.  The Following members also raised the issue of Breach of Privilege and Contempt of the House:

    1. Shri Ramakant Goswami

     2. Dr. Jagdish Mukhi

     3. Shri Bheeshm  Sharma

     4. Shri Ravindra Nath Bansal

     5. Shri Mahabal Mishra

     6. Smt. Anjali Rai

      7. Shri Mukesh Sharma

    Chief Minister also expressed her views on the issue.

         Hon'ble Speaker gave his ruling that action would be taken as per Assembly Rules and Constitutional provisions. 

       

	4.
	3.51

PM
	Special Mention (Rule 280):  The following Members raised matters under Rule 280: -

1. Shri Sushil Chaudhary

2.Shri Mohan Singh Bisht



	5.
	4.00

PM
	House adjourned for tea-break.

	6.

7.
	4.37

PM

4.40

PM
	House reassembled.

Hon'ble Speaker in Chair.

Special Mention(Continued):

3. Shri Shadi Ram

Smt. Anjali Rai in Chair.

Special Mention(Continued):

4. Dr. Jagdish Mukhi

5. Shri Ramvir Singh Bidhuri

6.Shri Surender Kumar(Minister of Development intervened.)

7.Shri Dharam Deo Solanki

8. Shri Kulwant Rana

9.Shri A Dayanand Chandila A

10 Dr. Kiran Walia

11. Shri Bheeshm Sharma

12.Shri Vijay Jolly

13. Shri Veer Singh Dhingan

14. Shri Amrish Singh Gautam

15. Shri Sahab Singh Chauhan

	8
	5.26

PM
	Adoption of Reports:

1.   Shri Ramakant Goswami moved  the following Motion:

 “That this House agrees with the Fourteenth Report of the Business Advisory Committee presented on 26th December, 2007”
   The Motion was put to vote and adopted unanimously.

      2.  Shri Ramakant Goswami    moved the following motion:

        “That this House agrees with the Eleventh Report of the Private Members Bills and Resolutions Committee presented on 26th December, 2007”

The Motion was put to vote and adopted unanimously.

 

	10
	5.28

PM
	Papers Laid on the Table:

1.Shri. Raj Kumar Chauhan, Minister of Co-operative & Development laid the following notifications: -

(i)Notification No.F.47/Coop/Policy/05(ii)/690-98 dated 26.05.2006 regarding constitution of Delhi Co-operative Tribunal in Delhi under section 114 of the DCS Act.2003.

(ii) Notification No.F47/Coop/16/policy/05/699-707 dated 26.05.2006 regarding framing of Delhi Co-operative Tribunal Rules 2006 under section 114 of the DCS Act. 2003.

(iii) Notification No.F.47/Coop/16/policy/06/717-725 dated 07.06.2006 regarding appointment of Chairman and Member of Delhi Cooperative Tribunal under section 114 of the DCS Act.2003.

(iv) Notification No.F.37/policy/RCS/142-150 dated 19.10.2007 regarding framing of the Delhi Cooperative Societies Rules 2007 under section 137 of Delhi Cooperative Societies Act. 2003.

2. Dr. A.K.Walia, Minister of Finance, laid the following notifications: -

(i) No.F.5 (111)/Fin. (T&E)/2007-08/Jsfin/159 dated 19.11.07 regarding appointment of the Indian Stamp (Delhi Amendment) Act, 2007 w.e.f. 20.11.2007.

(ii) No.F.14 (20)/LA-2007/LJ/07/7042 dated 13.11.2007 regarding Indian Stamp (Delhi Amendment) Act, 2007.

(iii) No.F.10 (6)/Fin. (T&E)/2007-08/Jsfin/72 dated 19.10.2007 regarding Delhi Liquor Licence (Amendment) Rules, 2007.



	11


	5.35

PM
	                                    Legislative Proposals

   (1) Introduction of Government Bills: -

‘The Bharat Ratna Dr. B.R.Ambedkar University (Amendment) Bill , 2007: Smt. Sheila Dikshit, Chief Minister introduced  ‘The Bharat Ratna Dr. B.R. Ambedkar University (Amendment) Bill 2007’ With the leave of the House. 



	12
	 5.36

PM
	   (2) Consideration and Passing of Bill:

Smt. Sheila Dikshit, Chief Minister to move that ‘The National Law School, Delhi University, Bill 2007 (Bill No. 10 of 2007)’ introduced on 17th September 2007 be considered.

The Following member participated in the debate: -

1. Dr. Jagdish Mukhi (also moved his amendment)

 Chief Minister replied.

 The Bill was considered clause wise.

Dr. Jagdish Mukhi was requested to withdraw his amendment and he withdrew the same with the permission of the House.

Chief Minister moved that ‘The National Law School, Delhi University, Bill 2007 ( Bill No. 10 of 2007)’ be passed.

The Motion was put to vote and adopted by voice vote.  

	13
	5.49

PM

5.58

PM


	Short Duration Discussion:

Shri. Sahab Singh Chauhan initiated the discussion “Regarding problems relating to the unauthorized colonies.”

Shri S.P.Ratawal in Chair.

Discussion continued-

The following members participated in the discussion:
1. Shri. Mohan Singh Bisht

2. Shri.  Ramesh Bidhuri                 
3. Shri. Ramvir singh Bidhuri     

4. Shri. Mothball Mishra       

5. Shri. Surender Kumar

6. Shri. Vijay Singh Lochav

7. Shri. Kulwant Rana

8. Shri. Vir Singh Dhingan

9. Shri. Dharam Deo Solanki 


	14
	7.34

PM
	 Minister of Urban Development replied.

	15
	7.50

PM
	 House adjourned up to 2.00 PM on 27th December, 2007.
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